
JYAISTHA 22, 1902 (SAKA) Pape1"S lAis 

PROF. MADHU DANDAVATE 
(R'ajapur): There is a Privilege 
issue which I have raised. 

MR. SPEAKER: I will tell you. 

SHal HARIKESH BAI-IADUR 
(Gorakhpur): Sir, this is a very 
dangerous letter and it is clearly 
written that they will definitely 
kill Shahi Imam, Atal Bihari Vaj-
payee, Chaudhuri Saheb, Jagjivan 
Ram, Mr. Bahuguna, Mr. ChQndra-
shekhar and SO on. If was an anony-
mous ~etter addressed t,o Shahi Imam 
of Jama Masjid. 

MR. SPEAKER: 
over. 

You can hand it 

(Interruptions) 11<';' 

M.R. sPEAKER: N 01 hing will go on 
record 

Order please. N uw Papers to be 
laid On the Table. ' 

12.02 hrs. 

PAPERS LAID ON THE TABLE 

THE MINISTER OF 
AFFAIRS (SHRI P. v. 
HA RAO): 

EXTERNAL 
NARASIM-

PAS~PORTS (AMENDMENT) RULES, 1980 

I beg to lay on the Table a copy 
of the Passports (Amendment) 
Rules, 1980 (Hindi and English ver .. 
sions) published in Notification No. 
G.S.R. 246(E) in Gazette Qf India 
dated the 3rd May, 1980, under sub-
section (3) of section 24 of the Pass .. 

* • Not -recorded. 

ports Act, 1967. [Placed in Library, 
See No. LT-8281801 

MOTOR VEHICLE: (NATIONAL PERMITS) 
AMENDMENT RULES, 1980, REvIEW 
AND ANNUAL RF.PORT OF 9HI~PtNG 
CORPORATION OF INDIA LTD., BOM-
BAY (FOR 1978-79. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BIDSHMA 
NARAIN SINGH): On behalf of Shri 
A. P. Sharma, I beg to lay on the 
Table:-

(1) A copy of the Motor Vehicles 
(Nati'onal Permits) Amendm.ent 

Rules. 1980 (Hindi and English 
versions) published in Notification 
No. GSR 336 in Gazette of India 
dated the 22nd March, 1980, under 
sub-section ( 4) of section 133 of 
the Motor Vehicles Act, 1939. 
[Placed in LilJrary. See No. LT-
829/80J 

(2) A coPY each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
619A of the Companies Act, 
1956;-

(i) RevIew by the Government 
on the \V'orking of the Shipping 

Corporation of India Limited, 
Bombay, for the year 1978-79. 

(ii) Annual Report of the Ship-
ping Corporation of India Limited • Bombay. for the year 1978-79 
along with the Audited Accounts 
and the comments of the COmp-
troller and Auditor General 
therc.·.)n. 

r Placed in Library. S,ee No. LT'-
830/80] 

STATEMENTS SHOWING ACTION TAKEN 
BY GOVERNMENT ON VARIOUS AS-
SURANCES. PROMISES AND UNDER-
TAKINGS GIVEN IN LoK SABHA. 

SHRI BHISHMA NARAIN SINGH. 
I beg to lay on the Table the fOllowin~ 
statements (Hindi and English ver-
sions) showing the Qction taken by -----_.--.- ...__---



Papers Laid JUNE 12, 1980 Paper. La.jd 

the Government on various assuran-
ces, promises and undertakinaa 81,,· .. 

(1 ) Statement No. XX 

(2) Statement No. XV 

(3) Statement No. XVIII 

(4) Statement No. XII 

(5) Statement No. X 

" :i) 5tlt=.n~nt No. XIII 

(7) Statement No. IV 

(8) Stat~ment No. II 

(9) St'lt~ment No. I 

LPlaced in Library. See No. LT-
831180] 

NOTIFICATIONS Re. FOOD ADULTERATION 
(2ND & 3RD AMDTS.) RULES, 1980 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): I beg 
to lay on the Table a copy each of the 
following Notifications (Hindi and 
English versions) under sub-sectiun 
(2) of section 23 of the Prevention of 
Food Adulteration Act, 1954:-

( 1) The Prevention of Food Adul_ 
teration (Second Amendment) 
Rules, 1980, published in Notification 
No. GSR. 243 in Gazette of India 
dated the 1st M'arch, 1980. [Placed 
in Library. See No. LT-832180] 

(2) The Prevention of Food Adul-
teration (Third Amendment) 
Rules, 1980, published in Notification 
No. aSR. 244 Gazette of India dated 
the 1st March. 1980. ( [Placed in 
LibTary. See No. LT-833180] 

RAILWAYS (WAREHOUSING AND WHAR-
FAGE) 2ND AMDT., RULESJ 1979 

THE MINISTER OF STATE IN 
'IfIE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): I 
beg to lay on the Table a copy of the 
Railways (Warehousing and Whar-
fage) Second Amendment) Rules, 

by the Ministers during various ses-
sions of Lok $abha:-

Second Session, 1977 1 
Third Session, 19'7 I Fourth Session, J978 

Fifth Session, 1978 r Sixth 
Sixth Session, 1978 Lok Sabha. 

Seven th SeBion, 1979 I Eighth Session, 1979 I 

J 
First Session 1980 

} Seventh 
Second Ses')ion, 1980. Lok Sabha. 

1979 (Hindi and English versions) 
published in Notificati'On No. S.O. 
302 (E) in Gazette of India dated the 
8th May, 1980 issued under section 47 
of the Indian Railways Act, 1890. 
[Placed in Library. See No. LT-834/ 
80.] 

REPORTS OF COMPTROLLER AND A UDlTOR 
GENERAL OF INDIA FOR 1978-79 IN 
RESPECT OF UNION GOVT. (CIVIL) & 
UNION GOVT. (POSTS AND TELEGRAPH) 
AND ApPROPRIATION ACCOUNTS IN RES-

PECT THEREOF 

THE MI,NISTER OF FINANCE 
(SHRI R. VENKATARAMAN): On 
be-half of Shri Maganbhai Banot, I 
beg to lay on the Table: 

(1) A copy each of the follOWing 
Reports (Hindi and English ver-
sions) under article 151 (1) of the 
Constitution: -

(i) Report of the Comptroller 
and Auditor General of India for 
the year 1978-79 Union Govern-
ment (Civil). 

(ii) Re:t:rort of the Comptroller 
and AuditOr General of India for 
the year 1978-79 Union Govern-
ment (Posts and Telegraphs). 
[Placed in Library. See No. LT-
835/80.J 

(2) A copy of Union Govern-
ment Appropriation Accounts 
(Civil) for the year 1978-79 (Hindi 
and English versions). 
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(3) A copy of Union Government 
Appropriation Accounts (Posts and 
Telegraphs) fOr the year 1978-79 
(Hindi and English versions). 
[Pla.ced in Library. See No. LT-
836/80] 

12.04 MS. 

RE. QUESTION OF PRIVILEGE 
ETC. 

PROF. MADHU DANDAVATE 
(Rajapur): I have to make one sub-
mlSSlon. According to the Speaker's 
direction the Privilege Motion gets 
priority . over papers laid by Minis-
terc::. 

MR. SPEAKER: We have already 
informed you. We have sent infor-
mation to you. 

PROF. MADHU DANDAVATE: 
What is the information? 

MR. SPEAKER: You will get it. 

PROF. MADHU DANDAVATE: 
You say, it is rejected? 

MR. SPEAKER: I have not ad-
mitted it. 

PROF. MADHU DANDAVATE: 
You have not admitted or you have 
rejected? 

MR. SPEAKER: Same thing. I 
withheld my consent, Professor. I 
will tell you the reason why I did 
so. 

Now, we go to Motion for Election 
tc) Committee. 

PROF. MADHU DANDAVA'rE: 
There i~ a c'1nventi'On in the House. 
If you. want to reject a Privilege 
Motion .... 

MR. SPEAKER: I have gone 
throl1gh that, Professor. 

PROF, MAD,HU DANDAVATE: 
Sir, I would like to quote the prece-
dent, 

MR. SPEAKER: Order please. 
You please C'Ome and you can di'scusR 
it with me You are welcome, Pro-
fessor. 

PROF. MADHU DANDAVATE: 
I t is connected with., .. 

MR. SPEAKER: I go by rules and 
regulations. 

PROF. MADHU DANDAVATE: 
The Press report clearly mention-
ed ... 

MR. SPEAKER: We will discuss 
it. 

PROF. MADHU DANDAVATE: 
You please give an assurance that it 
will be examined. 

MR. SPEAKER: I will discuss it 
with you. That is all. 

~ ""~ '""'" (f~l:) : t ~"( 
~ ltl iifT;;.;r ~ t feti' $fTtf ~ ~lfo 

Ja, l~ ~ it fm 'n'1~"i4 ~ ~ ~ 
ifi m it ~ ~ q-~ flffl -

MR. SPEAKER: You send it ttl 
me. We will have a look at it. 

~T IIRW fqRt ~ (;rf km) 
~ lftr~, ~ f:q.:m 4'~ ~ fll) ~ it 
ifiT m '11"'f ~ I 

~ ~ f:q;m ~ ~ I 
~~ cn:: ilmrr ~ I 

"" ~ aRq'T mq ttft ;ftf~ if 
~ itl ;rre: ~ ;riTt ~ ~) 1SfTlf' ~ 
qrtT fS ;r ~ .... 

SHRI SAMAR MUKHERJEE 
(Howrah) : Mr. Speaker, Sir, I 
seek your permission to raise the 
question of admitting a calling atten-
tio') motion today on Tripura. Yes-
terday, from the previous decision to 
which you referred here, we got the 
impression that there would be a 
full-scale debate later on. ~a:v, 
however, We find that you have ad-
mitted this calling attention. 

MR. SPEAKER: I announced it 
nnd with the consent of the House 
I did it. 

SHRI SAMAR MUKHERJEE: We 
had an impression that there would 
be a full scale discussion .... 


